
LOK SABHA DEBATES 

LOK SABHA 
i'riday. September 13, 1963/Bhadra 

22. 1885 (SAKA) 

:I'he Lok Sabha met Ctt Eleven of the 
Clock. 

[MR. SPEAKER in the Chair] 

; ,)RAL ANSWERS TO QUESTIONS 

Building for State Trading 
COrpora';ion 

+ 
0652 f Shri Yashpal Siqh: 

'l Shri Sidheshwar Prasad: 

,.J , Will the Minister of International 
Trade be pleased ,0 state: 

(a) whether it is a fact that 
Rs. 5500 is being paid per month by 
the State Trading Corporat:on for 
housing the offices in }o;xpre5S Build-
ng at Mathura !Wad, Delhi; 

'. (b) whether it is a:50 a fact that 
a sum of more than one crore of 
rupees is lying with Corporation for 
the construction of office building; 
ctnn. 

(c) if so, the steps being taken for 
, the construction of building ? 

The Minister of International Trade 
(Shri Mannbhai Shah): (a) The State 
Trading Corporation is paying at pre-
sent Rs, 73,900 per month as rent for 
the accommodation unde" its r)ccu-
pation in the Express Building, 

(b) and (e), A plot measuring 1.76 
",eres on Janpath has been proposed 

fLr allotment by tne Ministry of 
: iU:.'Irks, Housing and Rehabilitation for 

tne L"<Instruetion of Office building for 
, the State Trading Corporation. The 

vacant possession of this land is ex-
pected to be made available early 

next year. In the mean time, the 
plans and estimates for the construc-
tion of the proposed building are 
being processed by the Corporation. 
The construction will be financed out 
of the building reserve which has 
been specificalJy created over a per-
iod of years and which now is over 
a crores of rupees. 
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Shri Sham Lal Saral: May I know 
if it is conte'lI\plated to build modem 
store houses in order to store import 
and export goods at places where the 
STC operates? 

Shri Mannbhai Shah: Presently this 
is to avoid the expenditure on the 
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rental for the Express Building. On 
the other question, of course we have 
definite plans. ' 

Shri Bha~wat .Jha Azad: When the 
STC is paying a huge sum as rent 
every month and when the money is 
available for construction, why should 
the vacant possession of the land be 
g:ven only next year and why not 
earlier, so that construction may be 
started and the rent may he saved? 

Shri Manubhai Shah: I am thank-
ful to the hon. Member for ralsmg 
this. But there :.re about 4 or 5 
houses of Members of Parliament in 
this particular plot of land :lnd un-
less alternative arrangements are 
made for their be:ng shifted and the 
plot is handed over to us as vacant 
l>Ossession, we cannot <tart the con-
struction. 

Shri Sivamurthi Swam,,: Apart 
from the Express Building, are there 
any branch offices in which this has 
been accommodated? 

Shri Manubhai Shah: The Delhi 
office is in the Expres3 Building. 
There are offices in Bombay and 
Calcutta also. 

Contract with lnd\vi.dual Firms 

+ r Shri Bhagwat lha And: 
*,1>3. ~ Shri Yashpal Singh: 

l Shri P. K. Deo: 

Will the Minister of Law be pleas-
ed to state: 

(a) whether (iQvernment propose 
to arm thEmselves with legal powers 
to reopen in future any contract with 
any individual or firm to which Union 
Government may be a party; and 

(b) if so, the stage at which the 
matter stands? 

The Minister Of Law (Shri A. K. 
Sen): (a) and (b). The Government 
are considerinll the question of legis-
lationon the sHbject. 

Slari Bhagwat .Jha Azad: At present 
as the contract binds us for any term 

that is fixed in the beginning, do 
Government proPOSe to have some 
enabling clause in it, so that when 
something goes very vitallY ...... rong. 
Government will be able to nUllify 
the contract and enter into a new 
contract? 

Shri A. K. Sen: Thi, will im'olve 
legislation anli the legislat:on will be 
a little complicated, because it will 
have the effect of varying the terms. 
The matter is under consideration. 

Shri Bhagwat Jha Azad: Are we to 
understand that in princ:ple it had 
been decided by the Government and 
only the details and the enabling en-
actment are to come hefcre the 
House? 

Shri A. K. Sen: The principle of 
having some machinery for review-
ing uncons-cionable contracts or con-
tracts which may appear unconscio-
nable is accepted. But the mecha-
nism of giving cffe~t to it is a matter 
which requires gairly good examina-
tion, because it invo!ves (o:lsl1tutional 
and legal aspects. 

Shri Tyagi: What type of powers 
are sought to be taken iGr changing 
the contracts? "{ould the rates or 
th'ngs like that b~ changed or some 
periods, etc. would also be changed? 
What type of changes have the Gov-
ernment in mind? 

Shri A. K. Sen: The reoGmmenda- .. ' 
tion of the Public Accounts Com-
mittee was with regard to the rates. 
With regard to the period. it is ano-
ther thing. I do not think there is a 
case for review, becuuse the authori-
ties concerned having stipulated a 
particular date, that cannot be chang-
ed by agreement of both parties. 
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Shri Kapur Singh: May I know 
whether it is not the essence of a COD-
tract that it is an agreement on fixed 
terms and if so, whether the Govem-




